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07 March 2022. 

INSPECTION REPORT 

Re: Construction ofa connecting bridge for local formers from Chune-

kator to Vanso field in village Cumbarjua being built by GSIDC. 

Introduction: 
The Office of GCZMA is in receipt of a complaint from villagers of Jua/St. 
Estevam with the grievance that a bridge is being constructed by the Goa 

State Infrastructure Development Corporation (GSIDC) in CRZ area 

without GCZMA permission. The site was inspected by the undersigned 
at request of Member Secretary GCZMA on 03 March 2022. 

The inspection commenced at 14:00 hrs., and concluded at 15:00 hrs. 

The GSIDC was represented at the inspection by the following: 
Mr. Vishwanath Kudchad, Dy. Manager, GSIDDC. 
Ms. Shruti Naik, Asst Manager, GSIDC. 

In addition to the undersigned, the GCZMA team comprised of the 
following: 

Ms. Bhargavi Kelkar, Engineer, GCZMA 
Mr. Vignesh Naik, Field Surveyor, GCZMA 
Ms. Siddhi Morajkar, Field Surveyor, GCZMA 

Observations: 
1. The site in question where the bridge is under construction falls 

within the riverine NDZ. There exist mangroves along the banks. 
From our preliminary inquiries, the survey nos. are 66/6,7&8 off 

Cumbarjua village on eastern bank and 175/2,3&4 of St Estevam 
village on western bank. However, the precise survey numbers 
may be ascertained. The approximate GPS coordinates (eastern 
bank) are 1531'11.47" N and 73'56'43.82" E. 

2. The site is shown under CRZ III and Khazan land' in Draft CZMP 
Map GA 166. 

3. The GSIDC Contractor has commenced construction of the bridge 
SOnnecting both the bank_ 

4. or cókans af 3 meters depth have been exeavated and erected1 drnen 
on both banks of the river. A cement platform has been 
constructed on one of the riverbanks. The span of the proposed 
bridge is about 35 metres. 

5. Low-lying area has been reclaimed by filling it with the laterite 

stones and mud. 

MM 

Page 1 of 2 

ANNEXURE B

14323



6. The river is a crocodile habitat. A crocodile was sighted in the river 

at the time of the site inspection 
7. No permission from GCZMA has been obtained. 

8. Since the area is in question is ecologically fragile, work of such 

nature is detrimental and ought to have been executed with 

proper assessment of all risks and prior permission from GCZMA 

9. Site inspection proceedings are recorded in prescribed form and 

annexed to this report. 

Findings &Recommendations: 
The bridge construction work undertaken by GSIDC is in gross violation 

of CRZ Notification 201l and needs to be stopped immediately. Hence, 

stop-work orders may be issued on priority. The GSIDC may be asked to 

restore the land and riverine area back to its original position. 

Photographs taken during inspection are attached that would enable 

better appreciation of the site position. 

Submitted. 

3-« 

Sujeetkumar Dongre, 
Expert Member, GCZMA 

VGABAUBIL 
Sávio IE Cerreia, 
Expert Member, GCZMA 

Shrirang Jambhale, 
Expert Member, GCZMA 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

आदेि 

नई ददल्ली, 27 ददसम् बर, 2022 

का.आ. 6071(अ).—केन्द्रीर् सरकार, पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) (जिसे इसमें इसके 

पश्चात ्उक्त अजधजनर्म कहा गर्ा ह)ै की धारा 3 की उपधारा (1) और उपधारा (3) द्वारा प्रदत्त िजक्तर्ों का प्रर्ोग करत े

हुए, नीचे सारणी में उजल्लजखत, जनम्नजलजखत व्यजक्तर्ों से जमलकर बन ेगोवा तटीर् िोन प्रबंध प्राजधकरण (जिसे इसमें 

इसके पश्चात ्प्राजधकरण कहा गर्ा ह)ै का, रािपत्र में इस आदेि के प्रकािन की तारीख से तीन वर्ा की अवजध के जलए, 

गठन करती ह,ै अर्ाात् :-- 

सारणी 

क्र. स.ं गिुरात तटीर् िोन प्रबधं प्राजधकरण का नाम और सपंका  ब्र्ौरे पदनाम 

1.  सजचव (पर्ाावरण और िलवार्ु पररवतान), पोवोररम, गोवा सरकार   अध्र्क्ष, पदेन 

2.  प्रधान मुख्र् वन संरक्षक, वन जवभाग, गोवा वन भवन, अजल्टनो, पणिी, गोवा   सदस्ट्र्, पदेन 

3.  जनदेिक, पंचार्त जनदिेालर्, माइल्स हाई कोरपोरेट हब, पाटो,  पणिी, गोवा   सदस्ट्र्, पदेन 

4.  जनदेिक, पर्ाटन जवभाग, पहला तल, पर्ाटन भवन, पाटो,  पणिी, गोवा-

403001   

सदस्ट्र्, पदेन 

5.  प्रधान मखु्र् इंिीजनर्र, िल संसाधन जवभाग, प्रधान कार्ाालर्, अजल्टनो, पणिी, 

गोवा   

सदस्ट्र्, पदेन 

स.ं   5828] नई ददल्ली, मगंलवार, ददसम् बर 27, 2022/पौर् 6, 1944  

No. 5828] NEW DELHI, TUESDAY, DECEMBER 27, 2022/PAUSHA 6, 1944  

सी.जी.-डी.एल.-अ.-27122022-241450
CG-DL-E-27122022-241450
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6.  मुख्र् इंिीजनर्र, िल संसाधन जवभाग, ससंचाई भवन, पुजलस स्ट्टेिन के निदीक, 

पोवोररम, गोवा 

सदस्ट्र्, पदेन 

7.  जनदेिक, मत्सस्ट्र् जनदेिालर्, दर्ानन्द्द बन्द्दोडकर मागा, पाटो कालोनी, पणिी, 

गोवा   

सदस्ट्र्, पदेन 

8.  श्री गनेि वेलीप, सेवाजनवृत्त कार्ाकारी इंिीजनर्र, लोक जनमााण जवभाग, जनवासी 

4707, पदमानारार्ण इस्ट्टेट, जिवोतम मठ के जनकट, गोगल, मारगाव, गोवा 

जविेर्ज्ञ सदस्ट्र् 

9.  श्रीमती राधा बी. राव, संरचनात्समक सलाहकार और इंिीजनर्ररंग संस्ट्र्ान के 

सदस्ट्र्, जनवासी एफएस-2, पहला तल, आिुतोर् भवन, कुरचोरेम, गोवा 

जविेर्ज्ञ सदस्ट्र् 

10.  डॉ. ददलीप बी अरोल्कर, आचार्ा और प्रधानाचार्ा,  नर्ानप्रसारक मंडल कालेि 

और अनुसंधान कें र, 11, असगांव, बरदेि, गोवा, जनवासी 11टी4, कामत 

क्लाजसक 4, कारन्द्िेलेम, जतसवाडी, गोवा 

जविेर्ज्ञ सदस्ट्र् 

11.  श्री सुिांत एस. नार्क, मुख्र् वैज्ञाजनक, वैज्ञाजनक और औद्योजगक अनुसंधान 

पररर्द,् राष्ट्रीर् समुरजवज्ञान संस्ट्र्ान, दोना, पोला, गोवा 

जविेर्ज्ञ सदस्ट्र् 

12.  मै. वन्द्र्िीव और पर्ाावरण के बारे में अध्र्र्न और िागरूकता, मकान नं. 

9/17/56, श्रीजनवास, एलआईसी कार्ाालर् के जनकट, खडपबंध, पोन्द्डा, गोवा   

सदस्ट्र्, गैर- िासकीर् 

संगठन; 

13.  जनदेिक, पर्ाावरण और िलवार् ु पररवतान जवभाग, गोवा सरकार, चौर्ा तल, 

डेम्पो टावसा, पाटो, पणिी, गोवा    

सदस्ट्र् सजचव । 

2.  प्राजधकरण का मखु् र्ालर् गोवा जस्ट्र्त पणिी में होगा । 

3.  प्राजधकरण की बैठक के जलए गणपूर्ता, इसके सदस्ट्र्ों की कुल संख्र्ा के एक-जतहाई से होगी । 

4.  पदेन सदस्ट्र् से जभन्न सदस्ट्र् को, कें रीर् सरकार द्वारा जनर्त मानदंडों के अनुसार भते्त का भुगतान दकर्ा िाएगा । 

5.  सदस्ट्र्, जहतों के दकसी भी जवरोध से बचन ेके जलए, दकसी ऐसी पररर्ोिना के, जिसके जलए उन्द्होंने परामिा सेवा 

प्रदान की ह,ै अंकन की प्रदक्रर्ा में, प्राजधकरण की दकसी बैठक में से स्ट्वर् ंको अलग कर सकेगा (सकें ग)े । 

6.  प्राजधकरण, गोवा राज्र् में तटीर् पर्ाावरण की क्वाजलटी को संरजक्षत करन ेऔर सुधारन ेतर्ा तटीर् जवजनमर् िोन 

क्षेत्रों में पर्ाावरणीर् प्रदरू्ण के जनवारण, उपिमन और जनर्ंत्रण के प्रर्ोिन के जलए जनम्नजलजखत उपार् करेगा, अर्ाात् :-- 

(i)  प्राजधकरण, पररर्ोिना प्रस्ट्ताव के अनुमोदन के जलए आवेदन प्राजि के पश्चात,् र्दद वह अनमुोददत तटीर् 

िोन प्रबंध र्ोिना के अनुसरण में हैं और भारत सरकार द्वारा, र्र्ाजस्ट्र्जत, संख्र्ांक का.आ. 19(अ), तारीख 

6 िनवरी, 2011 द्वारा िारी की गई तटीर् जवजनमर् िोन की अजधसूचना, 2011 र्ा का.आ. 37(अ), 

तारीख 18 िनवरी, 2019 द्वारा िारी तटीर् जवजनमर् िोन अजधसूचना, 2019 (जिसे इसमें इसके पश्चात ्

उक्त अजधसूचना कहा गर्ा ह)ै की अपेक्षाओं के भीतर ह ैतो उसका परीक्षण करेगा और संबद्ध प्राजधकरण 

ऐसी पररर्ोिना के अनुमोदन के जलए, िैसा दक उक्त अजधसूचना में जवजनर्दाष्ट ह,ै ऐसे आवेदन की प्राजि की 

तारीख से साठ ददन के भीतर जसफाररि   करेगा; 

(ii)  प्राजधकरण, उक्त अजधसूचना में जवजनर्दाष्ट दकए गए के अनुसार तटीर् जवजनर्मन िोन में सभी जवकासात्समक 

दक्रर्ाकलापों को जवजनर्जमत करेगा; 

(iii)  प्राजधकरण, उक्त अजधसूचना के उपबंधों का प्रवतान और मानीटरी के जलए उत्तरदार्ी  होगा; 

(iv)  प्राजधकरण को, उक्त अजधजनर्म की धारा 5 के अधीन जनदेि िारी दकर्ा िाएगा; 

(v)  प्राजधकरण, उसके समक्ष मामले के तथ्र्ों को सत्सर्ाजपत करने के जलए, ऐसी कारावाई करेगा, िैसी उक्त 

अजधजनर्म की धारा 10 के अधीन अपेजक्षत ह;ै 

(vi)  प्राजधकरण, उक्त अजधजनर्म की धारा 19 के अधीन पररवाद फाइल करने के जलए प्राजधकृत ह;ै 
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(vii)  प्राजधकरण, तटीर् जवजनमर् िोन क्षेत्रों और तटीर् िोन प्रबंध र्ोिना के वगीकरण में पररवतान र्ा 

उपांतरणों के जलए गोवा राज्र् सरकार से प्राि प्रस्ट्तावों की परीक्षा करेगा और राष्ट्रीर् तटीर् िोन प्रबंध 

प्राजधकरण को उस पर जवजनर्दाष्ट जसफाररि दगेा; 

(viii)  प्राजधकरण, उक्त अजधजनर्म र्ा उसके अधीन बनाए गए जनर्मों के उपबंधों के अजभकजर्त अजतक्रमण के 

मामलों में िांच करेगा और उक्त अजधजनर्म तर्ा उसके अधीन बनाए गए जनर्मों के उपबंधों के अजतक्रमण 

र्ा उल्लघंन को अतंवाजलत करन ेवाले मामलों का पनुर्वालोकन करेगा; 

(ix)  प्राजधकरण, उक्त अजधसूचना के अजतक्रमण र्ा उल्लघंन के मामलों में स्ट्वप्ररेणा से र्ा दकसी व्यजष्ट र्ा जनकार् 

र्ा संगठन द्वारा दकए गए पररवाद के आधार पर िांच र्ा पनुर्वालोकन करेगा । 

7.  प्राजधकरण, अपने कृत्सर्ों में पारदर्िाता बनाए रखन ेके प्रर्ोिन के जलए एक समर्पात वेबसाइट तैर्ार करेगा और 

इसके कृत्सर्, जिसके अंतगात बैठकों में कार्ासूची, बैठकों का कार्ावृत्त, प्रत्सर्ेक बैठकों में दकए गए जवजनश्चर्, उक्त अजधसूचना के 

अजतक्रमण तर्ा उल्लघंन के मामलों में जसफाररिें और ऐसे अजतक्रमण तर्ा उल्लंघन पर की गई कारावाई और न्द्र्ार्ालर् 

मामले जिसके अंतगात न्द्र्ार्ालर्ों के आदेि हैं और राज्र् सरकार की अनुमोददत तटीर् िोन प्रबंध र्ोिना से संबंजधत 

सूचना डालगेा । 

8.  प्राजधकरण, छह मास में कम से कम एक बार अपने दक्रर्ाकलापों की ररपोटा राष्ट्रीर् तटीर् िोन प्रबंध प्राजधकरण 

को भेिेगा । 

[फा. सं. 12-6/2005-आईए-III(भाग)] 

डॉ. सुिीत कुमार बािपेर्ी, संर्ुक्त सजचव 

 

 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

ORDER 

New Delhi, the  27th  December, 2022 

S.O. 6071(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central 

Government hereby constitutes the Goa Coastal Zone Management Authority (hereinafter referred to as the 

Authority) consisting of the following members, specified in column (2) of the table below, for a period of 

three years, with effect from the date of publication of this Order in the Official Gazette, namely:- 

TABLE 

Serial 

number 

Member Status 

(1) (2) (3) 

1. Secretary (Environment and Climate Change), Porvorim, 

Government of Goa 

Chairman, exofficio; 

  

2. Principal Chief Conservator of Forest,  Forest Department, 

Goa Van Bhawan, Altinho, Panaji, Goa 

Member, exofficio; 

  

3. Director, Directorate of Panchayat, Myles High Corporate 

Hub, Patto, Panaji, Goa 

Member, exofficio; 

  

4. Director, Department of Tourism, 1
st
 Floor, Paryatan 

Bhavan, Patto, Panaji, Goa, 403001 

Member, exofficio; 

  

5. Principal Chief Engineer, Water Resources Department, 

Head Office, Altinho Panaji, Goa 

Member, exofficio; 

  

6. Chief Engineer, Water Resources Department, Sinchai 

Bhavan, Near Police Station, Porvorim, Goa 

Member, exofficio; 
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7. Director, Directorate of Fisheries, Dayanand Bandodkar 

Marg, Patto Colony, Panaji, Goa 

Member, exofficio;  

8. Shri Ganesh Velip, Retired Executive Engineer Public 

Works Department, Residence of- 4707, Padmanarayan 
Estate, Near Jivotam Muth, Gogal, Margao, Goa 

Member, Expert; 

9. Smt. Radha B.Rao, Structural Consultant and Member of 

Institution of Engineer’s , Residence of- FS-2, 1
st
 Floor, 

Ashutosh Building, Curchorem, Goa 

Member, Expert 

10. Dr. Dilip B. Arolkar, Professor and Principal, 

Dnyanprassarak Mandal’s College and research Centre, 11, 

Assagaon, Bardez, Goa, Residence of- 11T4, Kamat Classic 

IV, Caranzalem, Tiswadi, Goa 

Member, Expert 

11 Shri Sushant S.Naik, Principal Scientist, Council of 

Scientific and Industrial Research-National Institute of 
Oceanography, Dona Paula, Goa 

Member, Expert 

12. M/s Study and Awareness of Wildlife and Environment,  

House Number 9/17/56, Shriniwas, Near LIC 
Office,Khadpabandh, Ponda, Goa 

Member, Non-Government 

Organisation ; 

13. Director, Department of Environment and Climate Change, 

Government of Goa, 4
th
 Floor, Dempo Towers, Patto, 

Panaji, Goa 

Member Secretary 

  

2.     The Authority shall have its headquarters at Panaji, Goa. 

3.     The quorum for the meeting of the Authority shall be one-third of the total number of its Members. 

4.     A Member, other than an exofficio Member, shall be paid allowances as per the terms and conditions 

decided by the Central Government in this behalf. 

5.      In order to avoid any conflict of interest, the Member shall recuse himself from the meeting of the 

Authority, in the process of appraisal of any project, for which they have rendered consultancy service. 

6.      The Authority shall, for the purposes of protecting and improving the quality of the coastal 

environment and preventing, abating and controlling environmental pollution in the Coastal Regulation 

Zone areas in the State of Goa, take the  following measures, namely: - 

(i) Examine after receiving the application for approval of project  proposal, in accordance with the 

approved Coastal Zone Management Plan and within the requirements of the Coastal Regulation 

Zone notification, 2011 issued by the Government of India vide number S.O.19(E), dated the 

6
th
 January, 2011  or Coastal Regulation Zone Notification, 2019 issued vide number G.S.R. 

37(E), dated the 18th January, 2019 (hereinafter referred to as the said notification), as the case 

may be, and make recommendations for approval of such project to the concerned authority, as 

specified in the said notification, within a period of sixty days from the date of receipt of such 

application; 

(ii)  regulate all developmental activities in the Coastal Regulation Zone areas as specified in the 

said notification; 

(iii) responsible for enforcing and monitoring the provisions of the said notification; 

(iv) issue directions under section 5 of the said Act; 

(v) take such action as may be required under section 10 of the said Act, to verify the facts of the 

cases before it; 

(vi) file complaint under section 19 of the said Act; 

(vii) examine the proposals received from the State Government of Goa for changes or modifications 

in the classification of Coastal Regulation Zone areas and in the Coastal Zone Management Plan 

and make specific recommendations thereon, to the National Coastal Zone Management 

Authority; 
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(viii)  inquire into cases of alleged violation of the provisions of the said Act or the rules made 

thereunder, and review the cases involving violations or contraventions of the provisions of the 

said Act and the rules made thereunder; and 

(ix)  inquire or review cases of violations or contraventions of the said notification suo-moto, or on 

the basis of a complaint made by any individual or body or organization; 

7.    The Authority shall, for the purpose of maintaining transparency in its functioning, create a dedicated 

website and post the information relating to its functions, including the agenda in its meetings, minutes of 

the meetings, decisions taken in each meeting, recommendations for matters on violations and 

contravention of the said notification and actions taken on such violations and contraventions, court matters 

including the orders of the courts and the approved Coastal Zone Management Plan of the State 

Government. 

8.     The Authority shall furnish reports of its activities at least once in six months to the National Coastal 

Zone Management Authority. 

[F. No. 12-6/2005-IA.III(Part)] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 
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